FORMA

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF DAON AUTO PARTS INDIA PRIVATE LIMITED

Relevant Particulars

(b) Details of authorized representatives
are available at:

1. | Name of the corporate debtor Daon Auto Parts India Private Limited
2. | Date of incorporation of the corporate debtor January 7, 2008
3. | Authority under which corporate debtor is | Registrar of Companies, Chennai
incorporated / registered
4. | Corporate Identity No. / Limited Liability Identification | U29221TN2008PTC065966
No. of corporate debtor
5. | Address of the registered office and principal office (if | Survey No.73, A Block 100, Thandalam post,
any) of corporate debtor Mevalaurkuppam, Sriperumpudur, Kancheepuram
District, Tamil Nadu — 602105
6. | Insolvency commencement date in respect of | Date of order: July 3, 2026
corporate debtor (Order uploaded on July 9, 2026)
7. | Estimated date of closure of insolvency resolution | December 30, 2026
process
8. | Name and registration number of the insolvency | Sandeep Kothari
professional acting as interim resolution professional | IBBI/IPA-001/IP-P-02301/2020-2021/13494
9. | Address and e-mail of the interim resolution | Prince Plaza, First Floor, No. 73, Pantheon Road,
professional, as registered with the Board Egmore, Chennai, Tamil Nadu, 600008
Email: ipsandeepkothari@gmail.com
10. | Address and e-mail to be used for correspondence | Prince Plaza, First Floor, No. 73, Pantheon Road,
with the interim resolution professional Egmore, Chennai, Tamil Nadu, 600008
Email: daonautocirp@gmail.com
11. | Last date for submission of claims July 23, 2026
12.| Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to act | Not Applicable
as Authorised Representative of creditors in a class
(Three names for each class)
14.| (a) Relevant Forms and (a) Weblink: https://ibbi.gov.in/home/downloads

(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Chennai has ordered the commencement of a
corporate insolvency resolution process of the Daon Auto Parts India Private Limited on July 3, 2026.

The creditors of Daon Auto Parts India Private Limited, are hereby called upon to submit their claims with proof
on or before July 23, 2026 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No.13 to act as authorised
representative of the class [specify class] in Form CA. — Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date: July 11, 2026
Place: Chennai

Sandeep Kothari

Interim Resolution Professional of Daon Auto Parts India Private Limited
IBBI Reg. No. IBBI/IPA-001/IP-P-02301/2020-2021/13494
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UNIROYAL MARINE EXPORTS LIMITED
(GIN L15124KL1292PLCO0GET4)
Regd,. Office; 11112 Chamanchan, Yengalam P 0,
Calicut, Kerats, India, 673303, Ph: 496 2633781
Emai; umeFuniroyalmanine, com Website; weiw uniroyvalmanne.com

NOTICE OF 34™ ANNUAL GENERAL MEETING
AND INFORMATION ON E-VOTING

Notice is hereby given that the 34" Annual General Meeting
(“AGM”) of the members of Uniroyal Marine Exports Limited
(*Company”) will be held on Monday, August 03, 2026, at 02:30
p.m. (IST) through Video Conferencing / Other Audio-Visual Means
(VCIOAVM) in compliance with circulars of Ministry of Corporate
Affairs (MCA) and Securities Exchange Board of India (SEBI) to
fransact the business mentioned in the Nofice.

FOR THE ATTENTION OF THE CREDITORS OF
DAON AUTO PARTS INDIA PRIVATE LIMITED

FORM A
PUBLIC ANNOUNCEMENT
[ Under Regulation 6 of the Insolvency and Bankruptcy Board of India
( Insolvency Resolution Process for Corporate Persons) Regulations, 2016 ]

Relevant Particulars

Name of the corporate debtor

Daon Auto Parts India Private Limited

Date of incorporation of the
corporate debtor

January 7, 2008

3 | Authority under which corporate

debtor is incorporated / registered

Registrar of Companies, Chennai

Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

U29221TN2008PTC065966

PHYSICAL POSSESSION NOTICE
ﬂ'c'c' Home Finance Registered Office; ICICI Bank Towers, Bandra-Kurlo Complex, Bandra (East],

Murmbai- 400051
Corporate Office: ICICI HFC Tower, |B Nogor, Andhen Kurlo Rood, Andheri Enst, Mumbai- 400059
Branch Office: Shop Mo, 34/514, 1st floor, Chollampattu Building, Edappally Toll Junction, Kochi- 682024
Whereas
The undersigned being the Authorized Officer of ICICI Home Fingnce Company Limited under the Secuntisation
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers
conferred under section 13 (12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demand
notices upon the Borrowers mentionad below, to repoy the amount mentioned In the notice within 60 doys from the
dateof receipt of the said notice,
As the borroweer foiled to repoy the omiount, notice is hereby given to the borrower ond the public in general that the
undersigned haos token possession of the property described herein below in exercise of powers conferred on himy/!
hier under Section L3{4) of the soid Act reod with Rule 8 of the soid rufes on the belovs-mentioned dates, The bormoweer in
particular ond the publicin general is hereby coutioned not to deal with the property and ary dealings with the property
will be subject to the charge of ICICI Home Finonce Company Limited.
The Bormmower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
availoble, to redeem the secured aossets,

“IMPORTANT

Whilst care is taken prior
to acceptance of
advertising copy, it is not
possible to verify its
contents. The Indian
Express Limited cannot
be held responsible for
such contents, nor for any
loss or damage incurred
as a result of transactions
with companies, associa-
tions or individuals
advertising in its newspa-
pers or Publications.

: , 5. [ Address of the registered office and | Survey No.73, A Block 100, =T Nome of the Description of property/ Date of Demand| Mame || | \We therefore recommend
The Notice of AGM along with the Annual Report for the FY 2025-26 principal office (i any) of corporate | Thandalam post, Mevalaurkuppam, Moy oo omowen Date of Possession e e S Nihat  readers  make
has sent in electronic mode fo the Members whose e-mail debtor g_rlr%?ﬂtm}pudrkl K;nChggg%ag Account Numbaer hotice [Fs.) | | necessary inquiries
addresses are registered with the Depository Participant(s) as on SUICh, o Radi 1 |SarathkumarM S [Na Sy Ne. 361/ 34/, 361/ 34 A, 361/37-2-3, 361/37-2-4, | 15-01-2025 | Kochi || | before sending any

cut-off date i.e. Friday, July 03, 2026. A physical copy of the same
shall be sent to those Members who specifically send a request at
ume@uniroyalmarine.com menticning their Folio No./DP.ID.and
client |D. Further, a letter providing the weblink, including the exact
path, where the Notice of the AGM and the Annual Report for the FY
2025-26is being sent to those members whose email address is not
registered with the Company/RTA. Members who have not
registered their e-mail address are requested to register the same
with their respective depository participant(s).

Insolvency commencement date in
respect of corporate debtor

Date of order: July 3, 2026
(Order uploaded on July 9, 2026)

Estimated date of closure of
insolvency resolution process

December 30, 2026

Name and registration number of
the insolvency professional acting
as interim resolution professional

Sandeep Kothari
IBBI/IPA-001/IP-P-02301/2020-
2021/13494

Address and e-mail of the interim
resolution professional, as
registered with the Board

Prince Plaza, First Floor,

No. 73, Pantheon Road, Egmore,
Chennai, Tamil Nadu, 600008.

Email: ipsandeepkothari@gmail.com

IBormower), Kovitho Vechoor Willoge, Yaikom Toluk, KEottayom District Rs.

BosE (Co-Borrower), |Kudavechoor Syno 361/ 3404, 361 34 4 I61/37-2-3. 4851 083 46y-
LHCOCOD001598879. |Kottovom Kerolo 686144, Bounded By- North: Pothway,
sauth: Ponchayath Road, East: Proeprty of Veloyudhon, West
Proepriy of Satheeshan./ Date of Possession- B-Jul-26

The above-mentioned borrowers(s) guorantors(s) are hereby given a 30 day notice to repay the omount,
else the mortgoged properties will be sold on the expiry of 30 doys from the dote of publication of this
MWatice, as poer the provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002,

Cate ; July 11, 2026 Authorized Officer

kli“lu-:.u: Kottayam ICIC| Home Finaonce Company Lirr:iiL;Li’J

monies or entering into

any agreements with
advertisers or otherwise
acting on an advertise-
ment in any manner
whatsoever. Registered
letters are not accepted
in response to box
number advertisement.”

Members may note that the Notice of the AGM along with Annual | 110. | Address and e-mail to be used for | Prince Plaza, First Floor, (@ PN® Housing | Read ffce: 8t Foor, Aniikh Bhavan, 22 K G Narg,New Delhi-H1000.Ph- 01-23357171, 2335112 25105414, Websie: wipnbhousing com
Hepﬂrl_ forthe FY 2025-26 will also be available on the website of the COrfeSF)OﬂdBﬂCB V\('th the interim No. 73,.P3nth30n Road, Egmore, = ey Trichg Branch:-New Number 6, Old Number 8, 2nd floor, Shastri road, Srinivasa Puram, Near Mahatma Gandhi School, Thennur, Trichy- 620017.
CCIFTLD&I‘I‘,’ at w.unirovalmarine.com. the website of the stock resolution professional Chennai, Tamil Nadu, 600008. R T VT T o alem Branch:-104/7, Salem Productivity Council, SPC Bhawan, Manivannan Street, Opp New Bus Stand, Salem-636 004
AN o . : Email: daonautocirp@gmail.com POSSESSION NOTICE (FOR IMMOVABLE PROPERTY/IES)
exchange [B.SE}. N ‘_"—'—" bseindia.com and on the website of CDSL 11. | Last date for submission of claims | July 23, 2026 Whereas the undersigned being the Authorised Officer of the PNB Housing Finance Ltd. under the Securitisation and Reconstruction of Financial Assets & in compliance of
atmw.nevutmgmdm_tnm 5 5 . Rule 8(1) of Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under section 13(12) read with Rule 3 of the Security Interest éEnforcement)
TR _ ; 12. | Classes of creditors, if any, under | Not Applicable Rules 2002, issued demand notice/$ on the date mentioned against each account calling upon the respective borrower/s to repay the amount as mentioned against each
Members may refer to notes forming part of AGM Notice for the clause (b) of sub-section (6A) of account within 60 days from the date of notice(s)/date of receiptof the said notice/s. The borrower/s having failed to repay the amount, notice is hereby given to the borrower’s
() (68) g Y
: : ; - Fir Sy ion 21 : and the public in general that the undersigned has taken possession of the property/ies described herein below in exercise powers conferred on him/her under Section 13(4)
detailed instruction for remote e-voting. The facility for e-voting is ,SiCtlon ; ?StPertam?d by th? _(l)_fhth%saldAct/readwnh RluIengthhesagli ulesontqedﬁtest;nentlonedggamtstgaclh acr(]:o#nt. s and any deal " Fosuillbe sub e f
: 3 : P Interim resolution protessiona e borrower/s in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will be subject to the charge o
amranged through Central Depository Services (India) Limited d , : PNB Housing Fina%ce Ltd, forthear%ountan%interestthereo% as per loan agreement. propery y J propery : J
(“CDSL"). The cut-off date for determining the eligibility to vate by 13 l\(ljameS gf Insolveni\y Phr0f633|0ﬂ3|3 Not Applicable The borrowers' attention is invited to provisions of Sub-section (8) of Section13 of the Act, in respect of time available, to redeem the secured assets.
: £ : identified to act as Authorise Loan Name of the Date of A Date of Description of the Property/ies Mortgaged
i \ ot mount .
electronic means or at theﬂ«(}ﬁi,ts Monday, July 27, ?ﬂiﬁ. Rlepres%r]]tatlve of cr?dltors ;]na} Account| _BorowerCo- Demand | 1 ianding Po_srgsla(g?lmn Al eceandporc o nd ieted 104 Survey No. 15112t CorespondrgloNew Survey o 0900
A - : 4 - 1 ard No.J, Block No.14, Vayalur Main Road of Uyyankondan Thirumalai Village, Tiruchirappalli West Taluk,
The remote E-voting period commences on Friday, July 31, SRS (I ENE 61 N () _ _ HOUT|  Mrs. Rs.2774903.6 Trichiapgal Dmthad%%asNunn an exient ofs)//\}z:rtﬁ 05106 Cents, o 22271 Sq L. %gunded on ez
: : : -04- 0 urvey No.151, New T.S.N0.97, « Sou oad, and Property of Kannan Comprised in T.
EDEE{E’.UD d.Mm. IET]‘ and ends on Sundﬂ}f, ﬂug Lst ﬂi21 2026 :E.DD 14. (a) Relevant Forms and I{]ao)n\]lg7g(|)lcvkn|2;tg://lbblgovm/ §1|'I|8Y7/gg z%?lr;gztgagns 14-04-2026 Tw(eilt.l)f)g(:/en . 07-2026 golgslﬁl\.l E?g% by BFWKTNS"}Ig'g-?# belongs to'tG'tha%tmhug?ﬁU%dagaFr{nPN?)(Nt-T'S[’)\‘Ot'Qq/&f'W est by 0|g
ot -07- urvey No.152 in Block No.15, The property situated within'the Sub Registration District of Woralyur an
p.m. IST). E-voting shall not be allowed beyond 05.00.P.M. on (b) Details of authorized (b) Not Applicable 06, | Vinayaugar Lakh Seventy Registration Distict o%‘gi%%ijcf{\edu?%éiBﬁ%t of the above toal e{t?rbtczf 22211 s M. Cgnebntlone% n A
nexten . . . nextentof Un relan r
Sunday, August02, 2026, : . representatives are available at; B.O.: | Agencies Four Ih%t%e?]tgiris, t%x,tﬁis sale 240 & Ft%cﬂuti\@eﬂt( 2709 ,§qag/|5tz)fﬁftt>§ o U;Y(é)il\ﬁ(tigg gﬁa)fe %ﬁarﬂtée lr%gt?gn%?
; i interest], which is required to support Flat No.4K, measuring 855sqft., (Super Plinth Area) in Fourth Floor, an
During this period, Members of the Company, holding shares either Notice is herebv aiven that the National G Law Tribunal. Chennai has ordered Trichy Thousand the Car parking Slot 0.CPLAK 375 &d in Ground Floor in th%_sche?ne,prev?ously named as “Chendur Ganesh
in physical form or dematerialized form, as on the cut-off date i.e otice is hereby given that the National Company Law Tribunal, Chennai has ordere Nine Hundred ReS|denc1y now named as “Ganesh Apartments “together with Electric Service: Connection, Meter and Meter
Monday. July 272026 S b E.vol - Th : the commencement of a corporate insolvency resolution process of the Daon Auto Three & Six %%@gfltap/sﬁa%t\l}vghggiweg \E/%/%el%”e’r (/%r&g] nggar% }?% H&Mgntgrr] Esl#\rg% Siﬁtthgo(%r%%% Eﬁg%éqs%%rgﬁga%%r}
onaay, July -, 026, may cast mEIF.vﬂLE y remagie _I"II;D g ; = Parts India Private Limited on July 3, 2026. Paisa Only) sides and also 1/92th share in the common amenﬂig’s provided for the Apartment, pertains to this_Sale
remote E-voting module shall be disabled by CDSL for voting | |The creditors of Daon Auto Parts India Private Limited, are hereby called upon to B T RO an D03 LA it e |;/taeysfg'ggrMoargoﬁ%agﬁeu¥gggpdn§gg';'g%fyg'§go\gg'ag%
i submit their claims with proof on or before July 23, 2026 to the interim resolution comprised in Ward J, Block 14, T.S.N0.98/2, Strest Name: Vayalur Main Road, Uyyakondanthirumala,
thereafter. Once the vote on a resolution is ca:s[ by the Member, the orofessional at the ad dresps mentioned against eyntry No. 10. Tirughirappalli-620 102. The propertylieswithintheIimitsofTiruchirgppaIIiCity Corporatigr%’.
Member shall not be allowed to change it subsequently. The . : ©oap o o : : HOU/S | Mrs. Kalaivani Rs. In Salem District, Salem East R.D., Dadagapatty Sub R.D., Salem Taluk, at present Salem South Taluk,
; | The financial creditors shall submit their claims with proof by electronic means LM/o52 | Mrs. Sridevi & |07-04-2026| 2399172.86 Seelanaiyakanpatty Village, S.N0.64, As per Resurvey Settlement, Patta No.38, Re-Survey No.64/1
Company has appointed CS Panakkat Sandeep Kumar (Mis only. All other creditors may submit the claims with proof in person, by post or by 3711144 | M. Partiban As ) (R[{p%_ehs 07200 dPunja_i acre 2T ﬁ ’ L;ASSt'dRS: 50, (I;unjai’Acre.o.sto,fAs{cﬁ. o), Setlle a”g'xt?“tz%fﬁg?,id- r{ﬁoéla”t % ig\relgt \?\? t(%
I ' ; i wenty Three |07-07- escription. The boundaries and measurements for the same are: - East : 20 feet North-South Road Wes
Panakﬁ?t Sandeep and Assoctates, Practicing Company Zl‘:’;ftron'_c Imeagi. belonging 1o a cl e i i o0 e 32, Le eaéelgggdm N,I_ak% inetyd Wan? Ft))elgngtsh,to Mari appan Noath  gift property belongs ttc\)N Shatnbmtjhga.tgai ggt%th : lﬁln?'t ASS feetth Ebast}]-
ini a [ Inancial creditor peionging to a Class, as liSted against the entry NO. , Sha . i Ine Ihousan: vest road within the above poundaries are measuring East-\W est both sides eet, North-South po
SEG-"E'tHFJEE:ITD: actas the Scrutinizer, to scrutinize the entire e ".-'Dtlﬂg indicate its choice of aut?lorgi]sed representative fromg amona the thyree insolvenc B.O.: (Lﬁgﬂf:m(sam One Hundred sides 26 1/2 feet, as totally with an extent of 795 Sq.feet™ of land in full and with all pathway rights and with
process ina fairand fransparent manner g . : p ong : y Salem G & Late Seventy Two & an easement rights annexed thereto. As per Salem Cogporatlon Re-Survey Ward-X, Block-15, and
A h : h F1h ; c db professionals listed against entry No.13 to act as authorised representative of the Vasantha PElghyb S||x) T'S'N?tﬂ%” tAd p.rterz]sem ?ubt-D%vslsHon \c/;Vard-X,t.BIock-1 , and T.S.No.174/4. The above described
ny person wWno acquires snares or the Lompany and Decomes 8 class [specify class] in Form CA. — Not Applicable Kumari M) aisa Only property situated within the limit of Salem Corporation.

Member of the Company after sending of the Notice and holding
shares as of the cut-off date, as per instruction, shareholder can
login to e-voting portal and after cut-off date CDSL will send
sequence number to all physical shareholders whose PAN not
available by email.

In case any issue or queries regarding attending AGM & e-voting,
you may refer the FAQ and e-voting manual available at
www.evotingindia.com, under the help section or write an email to

helpdesk.evoting@cdslindia.com orcall +91 8075821115

By order of the Board

For UNIROYAL MARINE EXPORTS LIMITED

Place: Calicut Sdl-
Date: 10.07.2026 ANUSH KALLUVILA THOMAS

DIN: 01254212|Managing Director

Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Sandeep Kothari
Interim Resolution Professional of
Daon Auto Parts India Private Limited
IBBI Reg. No.IBBI/IPA-001/IP-P-02301/2020-2021/13494

Date : July 11, 2026
Place : Chennai

Place:- Tamil Nadu, Dated:- 07.07.2026

Authorized Officer, (M/s PNB Housing Finance Ltd.)

The Indian Express.

For the Indian Intelligent.

| get the inside information

and get inside the information.

Inform your opinion
with investigative journalism.

N TheIndianEXPRESS
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ENROLMENT NOTICE

After ten days of this publication of
this notice and within three months
thereafter, | SARATHY.G, Slo.
Govindaraj.S, aged 23 Vvyears,
permanently residing at Sakuthalam,
No. 11, Blue Breeze, Kazura Garden
1st Street, Neelankarai, Chennai,
Tamilnadu - 600 115, Intend having
my enrolement as an advocate moved
before the Bar Council of Tamilnadu
and Puducherry, Bar Council Building,
High court campus, Chennai 600104.

Those who have valid objections
may notify the same to the bar council
within 10 days.

SARATHY.G

CHENNAI

I, N.KAVITHAA PRADEEP, W/o
Mr.Pradeepkumar, aged 50 years,
residing at No.369, 1st Floor,
Harshi Flats, O.V.Joseph Street,
Golden George Nagar, Mogappair,
Chennai-600037, | further state
that N.KAVITHAA PRADEEP and
KAVITHA N all are the same
person only.

N.KAVITHAA PRADEEP

PUBLIC NOTICE

This is to the general public That my client Mrs.Visalakshi Palaniappan residing
at No.3362-AX, 11 th Main Road, Anna Nagar West, Anna Nagar, Chennai — 600
040, she has lost the Original Construction Agreement Doc.No.10076/2014
dated 15.09.2014 before SRO Sriperumpudur, for the property Land and
building, bearing Plot No.104A, Comprised in S.Nos.17/4 & 17/2, as per Patta
New S.Nos.17/2C & 17/4C, measuring with an extent of 1002 Sq.ft., together
with Independent House, having super built up area 705 Sq.ft., inclusive car
parking, vide Layout name as “Havisha Homes”, Situated at Pennalur Village,
Sriperumbudur Taluk, Kancheepuram District while she is returning home after
taking Xerox Copy of the same near Anna Nagar bus stand on 20.06.2026. The
same could not be traced by him in spite of diligent search. Anyone having any
interest or claim on the same or in possession of the said documents is hereby
called upon to file their objection with documentary proof to the undersigned
within Seven days from this date, failing which it will be presumed that the
above said original document is lost. Finder is requested to hand over the same
egger to me at the below mentioned address or to my client at the above
address.

T.Mahesh

Advocate

Old No.94, New No.2, Muthiah Street,
VellalaTeynampet,

Chennai - 600086.

M: 9841308090

9884424372
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I, Sarathi Alias Sarathy
S/0 Chakkaravarthi,
R/0 D.NO 4/65, Gandhi
Nagar, Padur,
Chengalpattu, Tamil
Nadu, have changed my
name to Sarathi
Chakkaravarthi.
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In the Court of the District Munsiff
Cum Judicial Magistrate
at Sholinganallur
I.A.No.1 of 2025

0.5.No.596 of 2024
Mr. R.Venkatesan
... Petitioner / Plaintiff
Vs
Mr.Karunakaran
... Respondent / Defendant
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IN THE COURT OF IV JUDGE COURT
OF SMALL CAUSES AT CHENNAI
MCOP No. 1902 of 2026

Mrs. Sankari Munusamy
...Petitioner
-vs-
1. Jack Dsouza M
2. Iffco Tokio General Insurance
co & Itd ... Respondents
To,
1. Jack Dsouza M, S/o Martin
No.2 Cherran Cross Street
Ondikkuppam, Manavalangar,
Vengathur , Tiruvallur Dt.
Tamil Nadu-602002.
Please take notice that the above
named Petitioner had filed a
Petition against you U/S. 166 of
M.v. Act, Rule 3 of M.A.C.T Rules. In
IN THE COURT OF IV JUDGE COURT
OF SMALL CAUSES AT CHENNAI
was pleased to order notice to you
on 03.07.2026. You are therefore
hereby called upon to appear before
IN THE COURT OF IV JUDGE COURT
OF SMALL CAUSES AT CHENNAI
on 30.07.2026 at 10.15 am failing
which, the matter will be decided in
your absence.
R. Prem Anandhan
Advocate
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IN THE HIGH COURT OF
JUDICATURE AT MADRAS
C.R.P No0.742 of 2025

Narendran Rangaraju,
S/o.Rangaraju .... Petitioner
-Vs-

Sai Venkata Subramaniam,
S/o.S.Ramasubrmanian
and 11 others .. Respondents
NOTICE
The above C.R.P No.742 of 2025
filed by our client Narendran
Rangaraju against the Fair and
Decretal Order dated 10.12.2024
passed in I.LA No.10/2024 in O.S
No.157/2024 on the file of the
Principal Sub Court, Chengalpet
came up for Final Hearing before
the Hon’ble High Court, Madras
on 01.07.2026 and the same was
adjourned to 03.08.2026 and notice
through paper publication was
ordered to you,
1. R.Balasubramanian,
S/o.Ramasubbu,
Tower-20, K2-402,
Shriram Shankari Apartments,
Thangappapuram,
Perumattunallur Village,
Guduvancheri, Chengalpet Taluk &
District - 603 202.

.. 5th Respondent
2.Ranthna N Swamy,
W/o.Narayanasamy,

E1-101, Shriram Shankari
Apartments, Thangappapuram,
Perumattunallur Village,
Guduvancheri, Chengalpet Taluk &
District - 603 202.
.. 11th respondent
Hence, take notice and make it
yourself convenient to appear
before the Hon’ble High Court,
Madras on 03.08.2026 at 10.30 AM
either in person or through your
Counsel without fail, failing which
the above matter will be decided in
your absence.
K. GOVI GANESAN,
S.SRIRAM,
P.SANTHOSH,
C.VIGNESHWARAN,
INIAN.R,
Advocates

BEFORE THE SPECIAL JUDGE I,
MOTOR ACCIDENT
CLAIMS TRIBUNAL AT CHENNAI
M.C.O.P. No. 189 of 2026
Rakesh G ... Petitioner
-Vs-

1. Sunil Kumar G
2. Reliance General Insurance
Company Ltd. ...Respondents
To:

Respondent:
1. Sunil Kumar G,
S/0.Govind Ram Jangid,
Last resided address:
No. 19/44, Somasundaram
1st Street, Ayanavaram,
Chennai, Tamil Nadu- 600 023.
Currently residing address:
Plot number: 375
Maharaja Nagar,
“Grandlyon, Poneri taluk,
Tiruvallur Dist, Chennai-600052.
Company address:
Kalpana interior
Plot number: 4,5, Subash nagar,
Payasambakkam, Poneri taluk,
Tiruvallur Dist, Chennai :60
Respondent -1
In the above matter the Learned
Judge Special Judge I, Motor
Accident Claims Tribunal at Chennai
by an order date 04.06.2026 ordered
notice to you by paper publication
returnable by 20.07.2025.
Please take notice in the above
matter please be present in the said
court at 10.30 am in the said date
otherwise the matter will be heard
in your absence and order will be
passed.
C. KUMARAN
Counsel for Petitioner

BEFORE THE HON’BLE IV ADDL
FAMILY COURT AT CHENNAI
H.M.O.P. No. 5037 OF 2025

1) Mrs. S.L Durgaa

W/o S. Krishna kumar
2) K. Deepthi, Minor,
D/o S.L Durgaa
Rep by Mother and Natural
Guardian
Both1 and 2 are residing at
F3, First floor, Krishna illam,
Old no 69 new no 123,

New vellala street, kodambakkam,
Chennai-600024. ...Petitioners
-Vs-

S. Krishna kumar,
S/o. V. Shyam kumar,
1/28, Bala ambikai main road,
Revathy construction, C-Block,
Bharathiar Street,
amapuram, Chennai-89.
... Respondent
TO,
S. Krishna kumar,
S/o. V. Shyam kumar,
1/28, Bala ambikai main road,
Revathy construction, C-Block,
Bharathiar Street,
Ramapuram, Chennai-89
The above HM O P. No. 5037 of 2025
before the Hon’ble IV Additional
Family Court at Chennai filed by the
petitioner’s against the respondent
for Divorce under Sec 13(1) (ia,ib)
of Hindu Marriage Act 1955. The
Hon’ble Judge of IV Additional
Family court at Chennai has
ordered Notice to you returnable
by 27.07.2026 at 10.30 am please
be present on the above said date
failing which the above case will be
decided upon your absence.
S.L Durgaa
Party in Person

udey erevor: |BBI/IPA-001/IP-P-02301/2020-2021/13494
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IN THE COURT OF PRINCIPAL
DISTRICT AND SESSIONS JUDGE
AT THIRUVALLUR
SCOP.NO.191 OF 2026
1. R.Srinivasan

2. STamilselvi ... Petitioners
VS
M.Madhumathi ...Respondent

To,
Madhumathi D/o Mani, No.809,

Bajanai Kovil Street, Perumalpattu,
Thiruvallur District, Tamil Nadu-
602024.
Please take notice that the above
case came up for hearing on
16.6.2026 before the Hon'ble
Principal District and sessions judge
at Thiruvallur. The learned judge has
been pleased to order notice to you
and the matter stands posted to
18.8.2026 for your appearance.
Also take notice that in case of your
non appearance on that day, the
matter will be decided ex-parte.
G.David Raj
Counsel for Petitioner

IN THE COURT PRINCIPAL DISTRICT
MUNSIF AT THIRUVALLUR
I. A. NO. 6 & 7 OF 2025

IN
I. A. NO. 2 OF 2025
IN
0.S. NO. 63 OF 2024
Mr.Muralidharan,
... Petitioner/Plaintiff
-Vs-
Mr. K.Shankar
...Respondent/Defendant
To
Mr. K.Shankar,
Saraswathi Avenue,
Perumal Puram,
Nathamedu, Thirunindravur post,
PIN Code — 602024,
Thirunindravur Taluk and District
Please take notice that the
Petitioner /Plaintiff Mr.Muralidaran
filed an application to restore the
Interim Injunction Application and
main suit in I.LA No: 2 of 2024 in 0.S
No:63 of 2024 respectively as the
same were dismissed for default on
28/07/2025. The said Restoration
Applications were taken on file in
I.A No: 6&7 of 2025 in I.A.No:2 of
2024 in 0.S.N0:63/2024 and the
Hon’ble Principal District Munsiff
at Thiruvallur ordered notice to
you through paper publication.
Please be present before the
Hon’ble Principal District Munsiff at
Thiruvallur on 14.07.2026 at 10.30
a.m. without fail, failing which the
above said matter will be heard in
your absence.
M.HARI PRIYA, ADVOCATE
Counsel For Petitioner/Plaintiff

BEFORE THE HON’BLE REGISTRAR’S
COURT OF SMALL CAUSES, AT
CHENNAI
DISTRESS APPLICATION
NO. 2 OF 2026

C. Rajendran, S/o. Chinnasamy
...Petitioner / Applicant (Landlord)
_Vs_
Siva Aravindan,
...Proprietor
M/s. AG Property Management and
Facility Arrangements Company
...Respondent / Respondent
(Tenant)
NOTICE THROUGH PAPER
PUBLICATION FOR RESPONDENT
To,
Siva Aravindan,
Proprietor,
M/s. AG Property Management and
Facility Arrangements Company,
No. 13, Dhanalakshmi Illam,
Ist Floor, 21st Cross Street,
Indra Nagar, Adyar,
Chennai - 600 020.
The Hon’ble Registrar’s Court of
Small Causes at Chennai ordered
notice to you by way of paper
publication on 29.06.2026. You are
hereby informed to appear before
the, Hon’ble Registrar’s Court of
Small Causes at Chennai, either in
person or through your counsel,
on 03.08.2026 at 10:30 am without
fail. In spite of this notice, if you
fail to appear before the Hon’ble
Registrar’s Court of Small Causes at
Chennai on . 03.08.2026, the above
application in Distress Application
No. 2 of 2026 will be decided in your
absence.
M/s. A.S. Alaguraja
M. Palanivelu
S. Ponnarasi
Anban Bharathy S A
Counsels for the Petitioner
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I, Krishnaveni D/o
Periyasamy R/o Flat B
404, XS Real Vivacity,

Kannivakkam,
Guduvancherry,
Chengalpattu, Tamil
Nadu-603202, have
changed my name to
Bharathi.

CHANGE OF NAME

|, Sivasankaran Anterivedi
Goda S/o Antharvadi Goda
Ramachandra Sarma, R/o
Flat No F1, First Floor Block A,
Brindavan Apartments,NGO
Nagar, Alapakkam,
Srinivasanagar,
Kancheepuram, Tamil Nadu,
have changed my name to
Siva A G.
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IN THE COURT OF HON’BLE
DISTRICT MUNSIFF AT
POONAMALLEE
0.S. No. 378 of 2025

Mr. Munver @ Munver Basha,
S/o. Fakrudeen,
Permanent Address:
Flat No. 332, Wing -3, Sobha Serene,
Thulasi Nagar, Senneerkuppam,
Chennai— 600 056.
Presently residing at
BBCL Apartments,
5th Street, Thiruverkadu,
Chennai—-600 077

-Vs-
SAJITHA PARVEEN,
D/o. Hamidulla Basha,
No. 47, 2nd Floor,
Vairavan Apartments,
Kattupakkam, Poonathamallee,
Chennai— 600 056. ....Defendant

That in the above referred case
in 0.S. No. 378/2025, the Hon’ble
District Munsif At Poonamallee,
Chennai, has ordered notice to
the Defendant on 06.07.2026
returnable by 19.08.2026.

Take notice and be present either
in person or through an advocate
on 19.08.2026 at 10.00 a.m., before
the Hon’ble District Munsif At
Poonamallee, Chennai or otherwise
the matter will be decided in your
absence.

... Plaintiff

D. UMASHANKAR
Counsel for the Plaintiff
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